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5th Pousha, 1939.

The following Ordinance promulgated by the Govemor of Kemla on

tlF 26th day of Decer$er, 2017 k hercby published for geneial iDfofmation.

By order ofthe Govemor,

B, G HARNDRANATH,

Law Secretary.
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ORDINANCE No. 39 OF 2017

THE KERALA CO.OPERATIVE SOCIETIES
(SECON'D AMENDMENT) ORDINANCE, 2OI7

Promulgated by the Govemor of Kemla in the Sixty-eighth year of
the Republic of India-

AN

ORDINANCE

further ro omend the Kcrula Co-oper,ttiye Societies Act, 1969.

. P rean b le.-WnerEAs, it is expedient further to amend the Kemla
Co-operative Societies Act, 1969 (21 of 1969) for the puryoses
hereinafter ap4earing:

AND WrrER.As, the Legislative Assembly of the State of Kemla is not
in sessiotr and th€ Gov€inor bf Kerala is satisfled that circumstances exist
which render il necessary for him lo lake i&mediate aclion;

Now, THEREFoRE, in exercise of the powers conferred by clause (1)
of Article 213 of th€ Cotrstitution of lndia, the covemor of Kerala is
pleased lo promulgale the following Ordinance:-

l. Shon titte and commencemenr.-l I ) This Ordinance may be

called th€ Kerala Co-op€lative Societies (Second Amendment)
Ordimnce,2017.

(2) lt shall come into force al once.

2. Act 2t of tg6g to be temporurily amended. Dtrriog the period
of opemtioo of this Ordinance. lhe Kerala Co-operative Societies Act.
1969 (21 of 1969) (he.einafter referred to as tle prircipal Act) shall have
effect subject to lhe amendment specified i! section 3.



3. Amendment of section 8&-h section 88 of the principal Act, for

clause (a) of sub-section (1), the followirlg clause shall be substituted'

namely:-
"(a) seven members representing the various categories of

affiliated societies within the circle, electe4 in sucb manoer as may be

prescribed, by the membe6 of the committee of each such category of
soqieties from among themselves;".
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